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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
O.A. No. 622 of 2024 

 
IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 54, M/S BABBAR HOSIERY 

 
MOST RESPECTFULLY SHOWETH: 
 
1. That the present objections are being filed on behalf of M/s Babbar 

Hosiery, Respondent No.54, in compliance with the order dated 

27.02.2025 passed by this Hon’ble Tribunal wherein the newly 

impleaded respondents were directed to file their objections to the 

Joint Committee Report dated 03.01.2025. As per the order dated 

08.01.2025, the Answering Respondent has been impleaded as 

Respondent No.51 along with other industries based on the Joint 

Committee Report. 

 
2. That at the outset, it is submitted that the observations recorded in the 

Joint Committee Report do not fully reflect the compliance status of 

the answering respondent, and certain findings therein are based on 

erroneous assumptions, miscalculations, and an outdated compliance 

assessment. 

4747



2 

3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

 
4.1. That the Answering Respondent submits that an inspection was 

conducted on 12.08.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana 

State Pollution Control Board (HSPCB). The inspection report and 

the SCN alleges non-compliance on certain grounds, including 

allegation particularly regarding alleged effluent dilution, specific 

water consumption levels, and bypass of untreated effluent. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 

Cause Notice and the latest detailed and reasoned response to the 
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HSPCB Show Cause Notice along with all the relevant annexures is 

annexed herewith and marked as ANNEXURE R-1. 

4.3. That the Answering Respondent specifically denies the allegation of 

dilution and submits that there exists no mechanism or infrastructure 

at the unit for dilution of effluent with freshwater. The Joint Team 

does not observe any such dilution arrangement during its inspection. 

It is further submitted that all effluent generated by the unit is 

discharged directly into the HSIIDC sewer line after adequate 

treatment through the installed PETP. 

4.4. That the Answering Respondent further denies the allegation 

regarding specific freshwater consumption (125.6 KL/MT) being 

significantly higher than the specific effluent generation (50.8 

KL/MT). It is submitted that these figures do not reflect actual on-

ground operations. The Answering Respondent provides compiled 

data for the period from June 2024 to December 2024, supported by 

internal logbooks, confirming that the specific water consumption 

stands at 55.57 KL/MT and specific effluent generation at 51.59 

KL/MT. This actual data is submitted as part of Annexure-2 to the 

reply, establishing compliance with prescribed limits. 

4.5. That the Answering Respondent further places reliance on the Water 

Availability/Non-Availability Certificate issued by HSIIDC, which 

clearly mentions that only 0.50 KLD water is provided by HSIIDC to 

the Respondent, and that too is used solely for domestic purposes. 

This document negates the allegation of excessive water consumption 

for production purposes. A copy of the said certificate is annexed as 

ANNEXURE R-2. 
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4.6. That in response to the allegation of lack of flow meter installation at 

the HSIIDC fresh water supply line, the Answering Respondent draws 

attention to the photographs annexed by the Joint Committee itself, 

which clearly depict the flow meter installed on the said line. The 

report is self-contradictory and this contradiction renders the 

conclusion drawn under Part G of the report factually incorrect. 

4.7. That in response to the allegations regarding reduction in pollution 

parameters and low BOD levels, the Answering Respondent submits 

that the effluent treatment system performs as per its design. The 

observed BOD inlet level of 221 mg/l is attributable to the nature of 

the unit’s operations, which involve only washing, bleaching, and 

dyeing of fabrics. Unlike composite textile units, where BOD levels 

are typically higher, the Answering Respondent’s unit naturally 

generates lower BOD loads. Additionally, the presence of an 

equalization tank at the PETP inlet ensures uniformity in effluent 

characteristics. 

4.8. That the Answering Respondent submits complete records relating to 

water supply and effluent discharge, demonstrating that water sourced 

from the HSIIDC line is used exclusively for domestic purposes, such 

as toilets and pantry needs, and not for industrial or production 

purposes. The unit sources its process water solely through a tube well 

equipped with a magnetic flow meter, and proper abstraction 

logbooks are maintained. Based on compiled records, the unit 

abstracts on average 77.29 KLD of water, of which 8.71 KLD is 

consumed in boiler operations and 68.57 KLD is used for processing, 

generating an average of 61.18 KLD of effluent. These figures 
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corroborate the Answering Respondent’s adherence to the CPCB-

prescribed Charter for Water Recycling & Pollution Prevention in 

Textile Industries. 

4.9. That the Joint Committee Report was prepared without giving the 

Answering Respondent any opportunity for independent verification 

or hearing, thereby violating principles of natural justice. It is further 

submitted that the Answering Respondent is granted a renewed 

Consent to Operate (CTO) on 01.08.2024, valid till 30.09.2029, 

indicating that the Board finds the unit to be compliant with 

environmental norms at the time of issuance. A copy of the CTO is 

annexed herewith as ANNEXURE R-3. 

4.10. That the Answering Respondent also places reliance on the regular 

annual inspections conducted by the Central Pollution Control Board 

(CPCB), which consistently find the unit to be in compliance with 

applicable environmental standards. These inspections reaffirm that 

the PETP functions efficiently and that effluent discharge remains 

within prescribed limits. No past record indicates any instance of 

dilution with freshwater. 

4.11. That it is respectfully submitted that the allegations in the Joint 

Committee Report are not supported by any scientific evidence or 

specific observation during the inspection. The entire basis of the 

report appears speculative, and no adverse inference can be drawn 

against the Answering Respondent solely on the basis of assumptions 

or numerical mismatch unsupported by verifiable records. 
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

8. SAR 26

9. Amonical Nitrogen 50 mg/l

1 0 .  P h e n o l i c
C o m p o u n d s

1 mg/l

11. Total Chromium 2 mg/l

Number of stacks  1

Height of stack

1. Stack attached to
boiler

25 meters

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. Fabric dyeing 1.8 Metric Tonnes/day

Capacity of boiler

1. Steam boiler 1.5 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Biomass 2.0 Ton/day

Raw Material Details

Fixer 10 Kg/Day

Lime 20 Kg/Day

Ferrous 30 Kg/Day

Soda ash 100 Kg/Day

Custic soda 30 Kg/Day

Hydrogen peroxide 50 Kg/Day

Acitic Acid 35 Kg/Day

Salt 300 Kg/Day

Liquid soup 15 Kg/Day

Enzyme 2 Kg/Day

Dyes 7 Kg/Day

Sofner 15 Kg/Day

Poli 0.3 Kg/Day
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2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
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Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. That product/PROCESSING OF DYEING OF FABRICS will not be more than 1.8 Ton per
day. 2. That unit will not discharge trade effluent more than 90.0 KL/day. 3. That unit will run
ETP/APCM regularly and effectively & maintained log books properly. 4. That unit will keep
all the parameters within the prescribed limits and shall comply with all the Norms and Rules.
5. That unit will provide inter locking arrangement of DG set with ETP/APCM to ensure
regular and effective running of pollution control devices. 6. That unit will not discharge any
untreated effluent inside and outside its premises. 7. That unit will not add any polluting
process/ machinery and also not to add any process which increases the water pollution load. 8.
That unit will comply with all the provisions of Hazardous Waste Rules. 9. That unit will
comply the emissions standards laid down for boilers/TFH by CAQM/CPCB/Hon’ble Courts.
10. That CTO so granted shall become invalid in case of violation of any of the above / any
law of the land. 11. That unit will modify/upgrade its ETP, if inlet parameters of CETP will
revise in future. 12. That unit will install Electromagnetic flow meter on all the sources of Raw
water and on the inlet & final outlet of the ETP and maintained the logbook of the same. 13.
That unit will not extract ground water without permission from HWRA for extraction of
ground water. 14. That unit will not discharge effluent into sewer without permission from
HSIIDC for discharge of effluent in HSIIDC sewer leading to CETP. 15. That unit will comply
CAQM direction issued vide No. 65 & amended till date, HSPCB direction vide order dated
21.07.2022 regarding standard list of approved fuels in NCR and direction No. 76 dt.
29.09.2023 of CAQM regarding installation of CPCB-IV+ compliant DG set/Duel Fuel Kit/
Retrofitted Emission Control Device (RECD) certified by the authorized agencies on DG sets
more than 19 kW. 16. That CTO granted is without prejudice to the action to be taken in
respect of any violation made by unit in past & CTO will be deemed revoked & further action
will be taken as per law if any violation observed at any stage.

Regional Officer, Sonipat

Haryana State Pollution Control Board.
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87,
99 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 26, 2025 at 3:26 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal
<rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

 Paperbook- NGT Reply- R87 Cennet
Biopharma_Redacted.pdf

 Paperbook-NGT Reply-R99 First Pure
Diet_Redacted.pdf

 Paperbook-NGT REPLY-R54 Babbar_Redacted.pdf

 Paperbook-NGT Reply-R62 Nagpal
Trading_Redacted.pdf

 Paperbook-NGT Reply R51 Eurospa Terry
Tower.pdf

 Paperbook- NGT Reply-R30 Twenty First Centure
Pvt. Ltd. _Redacted.pdf

 Paperbook-NGT Reply-R22 Sanjeev
Enterprises_Redacted.pdf

 Paperbook- NGT Reply-R27 Kohinoor Ribbon
Factory_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87, 99 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you are not the
intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any attachments is prohibited. If you
have received this communication in error, please notify us by reply e-mail and immediately and permanently delete this message and any attachments.
Thank you." 

3 attachments

Paperbook-NGT Reply- R6 Shree Gopal_Redacted.pdf
6873K

Paperbook-NGT Reply-R14 Budh Singh_Redacted.pdf
12205K

Paperbook-NGT REPLY-R21 KUCHAL.pdf
3438K
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https://drive.google.com/file/d/1MgAT4IwXbuUQFO-QpciFagB_BxQgvWfg/view?usp=drive_web
https://drive.google.com/file/d/1pHo57Z2x1jgivMg5-buZGY7GGvP_qfoF/view?usp=drive_web
https://drive.google.com/file/d/1jvCAa1MKugLsxWHFDJxk-Eeg8AsY1bAy/view?usp=drive_web
https://drive.google.com/file/d/1m7hAyEgYOg4tuboUnbH8pxG8cVOOz1K0/view?usp=drive_web
https://drive.google.com/file/d/1Q4xQRfvs7k_qpBEnrdyb1eVS88U6WGz4/view?usp=drive_web
https://drive.google.com/file/d/14Mc0BXcpUf2qIixCiV-Q2ewGwXIjlEvB/view?usp=drive_web
https://drive.google.com/file/d/19HVjKPDvTsMGYPK-f47K0Hjqtx8GAIvG/view?usp=drive_web
https://drive.google.com/file/d/1OUa1Afxcw73z0b5kY4tkI55OHgVgKC2E/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.1&disp=attd&realattid=f_mb4wrv4s0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.1&disp=attd&realattid=f_mb4wrv4s0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.2&disp=attd&realattid=f_mb4ws7ur1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.2&disp=attd&realattid=f_mb4ws7ur1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.3&disp=attd&realattid=f_mb4wslgk2&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.3&disp=attd&realattid=f_mb4wslgk2&safe=1&zw
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